355 Wild Life (Protection)

[Mr. Deputy Speaker]

Clause 2 to 20 were added To the
Bill. Claus® 1, the Enacting Formula
and the Title were added to the Bill.

MR DEPUTY-SPEAKER Now, the
hon. Minister to move ‘That the Bill e

passed’.

THE MINISTER OF SHIPPING AND
TRANSPORT SHRI VEERENDRA PA-
TIL): I beg to move:

“That the Bill be passed.”

MR DEPUTY-SPEAKER: The ques-

tion is:
‘That tne Bill be passed.”

The motion was adopted.

16.08 hrs.

WILD LIFE (PROTECTION)
AMENDMENT BILL

MR DEPUTY-SPEAKER: Now we
take up the next item.

Shri R. V. Swaminathan to move on
behalf of Rap Birendra Singh.

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN). Sir, I beg to move

“That the Bil to amend the wild
Life (Protection) Act, 1972, be raken
into consideration.”

MR DEPUTY-SPEAKER: You may
please speak on the Bill.

SHRI R. V. SWAMINATHAN: The
Wild Life (Protection) Act 1972 (53 ot
1972) provides for the protection of wild
animals and birds and for matters coa-
nected therewith or ancillary thereto.

Under the present scheme of the afore-
said Act, wild animals specifieq in Sche-
dule T of the Act cannot be hunted by
any person ¢xcept as provided in Sections
11 and 12 for specific purposes.
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There is po provision at present far
permitting capture and translocation of
wild animals for scientific management
which may for instance be necessary in
the case of eclephants for their popula-
tion management or for introduction in
alternative, suitables habitat of endangered
species like the Great Indian Rhinoceros
and the Asiatic Lion.

To achieve this purpose, it I8 necessary
1o suitably amend section 12 of the said
Act with the stipulation that in the case
of any wild animal specified in Schedule
I, the prior approval of the Central Gov-
ernment, and in the case of other wild
animals, the prior approval of the State
Government, would be necessary

Section 44 of the Act relates to grant
of licences for carrying on business, in
trophy and animal articles and the time
within which applications for such licences
may be made has been specified in sub-
section (3) of this section as 15 days from
the commencement of the principal Act.

As a result, no one can now apply for
licences for carrying on business in tropbhy
and animal articles. As such, persons
who get in possession of trophy and ani-
mal articles, are constrained to carry on
business with respect thereto, in a clan-
destine manner. It is therefore proposed
to omit the time-limit of 15 days provided
in sub-section (3) of 5 section 41.

16.09 hrs.

(SRl CHINTAMANI PANIGRAMI in  the
Chair).

At the same time it is also proposed to
spell out expressly the more important
guidelines, which should be followed, in
granting licences under the section and
confer power on the Central Government
to specify by rules other guidelines.

The Bill seeks 10 achieve the above
objects.

MR, CHAIRMAN: Motion moved:

“That the Bill to amend the wild life
(protection) Act, 1972, be taken inlo
consideration.”
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There are some amendments by Mr R.

L. P. Varma and Mr. Ram Singh Yudav,
They are not here now in the House.

Now, Prof. Ajit Kumar Mehta may

speak,
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“There is no provision at present for
permitting capture and translocation of
wily animals for scientific management,
which may for instance, be necessary in
the case of elephants for their popula-
tion management or for introduction in
alternative suitable habital of endanger-
ed species like the great Indian Rhino-
ceros and the Asiatic Lion”,
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Man has a special responsibility to
safeguard and wisely manage the wild life
and its habitat which are now imperilled
by a combination of adverse factors.
Nature-preservation, ~ including wild life -

must, therefore, receive importance in

planning for economic development.
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Our Wild Life: A great legacy dissipat-
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It follows inescapably that by their per-

missiveness our Government have been the
chief depradators of our wild life.
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All our wild life habitats (including all
preserves) are solely in charge of our
various Governments, Naturally, then,
the responsibility for protection is entirely
theirs, and even otherwise, only Govern-
ments bave the sanction necesary for pro-
tection. It followg inescapably , that by
their permissiveness, our Governments
have been the chief depradators of our
wild life,

SY g3 AT AW §, ITET & WY
¥ G@ q@ ® Q@ I W F
g a7 fag & a7 a7 &1 @ #
HfH FET T g SATK QA
A 7 2 & 2 W F adAmEn
# 7g TN wgar g fv of wrea
W™ @@ H IR 12 WA
®IY G g AT ag w0 f@w &
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Tl ST A@AT A% A Ay
ey St & gem At g &
A 4g arsC fF ww F =™ #
St R A gEAT g A atq A
s afe a8 3@ wfogd %, 3@ %
far g wFem e § owr A&
ST g7

Government is finalising the proposal to
set up a Wild Life Institute,

BeY Uiy FaAr F ow {EEgE
T Y aw AT T oA 2, fw
F fa T

forpre w77 #)1 o7 Wi 7 g fa=
o foaqr, &t s #§ =T ¥ @A
fear 7

“No licence referred to in sub-sectiom
(1) shall be granted unless the Chief wild
Life Warden or the authorised officer
having regard to the antecedents and pre-
vious experiences of the applicant, the
implication which the grant of such licence
would have on the status of wild life and
to such other matters as may be prescribed
in this behalf and after making, such
inquiry in respect of those matters as he
may think fit, is satisfied that the licence.
should be granted.” '

T WY TRy s fe fow
FA QR T FEAET | FY I
gdidee 2 AR fag & 7 & afew
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Rt Gc ¥ & 7 Ty € SHRI BAPUSAHEB PARULEKAR
e WTIE SR (Ratnagiri): Mr. Chairman, Sir, this is
P a very gmall Bill in which two Sections

are going to bo amended.
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[Shri Bapusaheb Parulekar]

Sir, there is nothing to which I can
object. Therefore, I support this measuré
which the Government has brought before
this House. But taking this opportunity,
I would like to make a few suggestions
and request the Hon, Minister to clarify
certain positions which raise certain
doubts in the minds of many of our Hon.
colleagues.

Coming to the Bill proper, Clause 12
is being amended and Section 12 is being
amended by Clause 2. And in the Ex-
planation, in addition to ‘scientific manage-
ment’ the word ‘scientific research’ is being
added. Now, while doing so, you have
given the definition by way of explanation
as to what the Government means by
scientific management, But at the same
time the Government has not defined what
exactly it means by scientific research.
Now, in both we find the word ‘scientific’.
In general parlance we know the meaning
of the word research and we also know
the meaning of the word management.
However, the Government felt the need
of defining scientific management, but has
not refined ‘scientific research’, I would,
therefore, request the Hon. Minister to tell
this august- House what exactly does the
Government mean by ‘scientific research’
vis-a-vis this particular Bill. The reason
why I say so is this. Do you really mean
thig scientific research is only for the
purposes of research of the wild life? To
illustrate this, I can qay some medicines
are prepared out of the poisons from
serpents and surpeno tablets and serpemo
injections are prepared which are beneficial
for human-beings. Supposing some virus
or something ig made available which the
scicntisty feel can be made useful for the
development of human life, do you mean
that is included in this scientific research
or you are restricting the meaning of the
scientific research only for the purposes
of research of the wild life? That is not
made clear. Supposing tomorrow I hunt
a tiger and I prove in a court of law, if
I am prosecuted, that I am trying to take
out fat from tiger from which I can pre-
pare a medicine, I can prepare injection,
I can prepare some tablets, will 1 be
acquitted because I would say it is scientific
research? So, either define it or add the
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word ‘scientific research for the purposes
only of wild life’. That will make the
position very clear. And when you have
defined scientific management, but have
not defined gcientific research, we are in
the dark. I would, therefore, request the
Hon. Minister to give a thought
to it.

Another thing to which I would like to
invite the attention of the hon, Member is
that in this parent Act there is Section 65,
which recognises the right of hunting, by
those tribals only on Nicobar Islands; why
not this right to be given to these tribals
who live in the hills of the mainland, but
face tigers day in and day out? Why this
discrimination? Therefore, I would lika to
know from the Hon. Minister, whether
provisions of the Section 65 of this Act,
will be extended to the tribals who face
this wild life every moment? ¥ would say
a clarification on this point may be given.

Sir, I am in total agreement with the
views expressed by Prof. Ram Singh and
Prof. Chaturbhuj. We are trying to pro-
tect the wild-life, but are you going to
give priority to the protection of wlld-life
vis-a-vis the protection of human life? I
do not mean to say that wild life? shuld
be extinct from the globe or from our
country, but there are certain provisions
which prima-facie show that the Govern-
ment is givin priority to the protection of
the wild life. For example there are cer-
tain wild animals, who destroy the crop.
Shri Ram Singh said that they destroy the
crops. But there is no protection for that.
There is Section 11 which mentions the
exemption and which says the killing or
wounding in good faith of any wild amimal
in self-defence of oneself or any other
person shall not be an offence. If a tiger
jumps on me, I can shoot him. But if tiger
or an elephant destroys the whole crop, 1
cannot kill the tiger, I cannot kill the
clephant. That right hag been given
to the human beings under the Indian
Penal Code, If a person tries to des-
troy the life of a human being or the per-
son tries to destroy the property of the
human being then that particular person,
whose life is being destroyed, or whobe
property is being destroyed, gets a right
to_the extent of killing him. But here only
if a tiger jumps on you, then alone you
get a right to kill it. If the elephant kills
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you, or is on the verge of killing you, you
can kill the elephant; but if an elephant
is destroying the entire crop which an
agriculturist has raised by sweat, toil and
everything, there is no protection

Section 51 provides a punishment of
maximum two years; and if the category
of animals be imcluded in category one,
the minimum punishment is six months,
So, that human being will be sentenced to
a minimum of six months rigorous im-
prisonment, if he kills, that means if he
hunts, as the definition goes, an elephamt
or a tiger which is destroying the crops
which he has raised by working hard day
in and day out for so many months. I
would request the Government to consider
this aspect.

The second point to which I would like
to invite the attention of the hom. Minister
is this: what do you mean by protection
of oneself? I would like to submit an
example to this august House. In the last
General Elections, 1 was campaigning, and
travelling by a jeep in the ghats. We saw
a tiger crossing. The driver of the jeep took
the car towards the tiger and ran dowm
the tiger. The tiger died. The driver was
prosecuted, and the driver was convicted.
Do you know why? Because Section 17
says that no person shall hunt any wild life
from or by means of a wheeled or a
mechanicully-propelled vehicle. So. we
cannot expect that the tiger will come our
way. We saw a tiger sitting on the road.
In order to save our lives, the driver kill-
ed the tiger. The driver was convicted amnd
the learned magistrate was in a dilemma,
because the minimum punishment was six
months; and the gentleman driver had to
go to jail because the provisions were man-
datory.

Don't yon think that Section 11 needs
an immediate amendment? Will you con-
sider this aspect?

The protection that has been given In
Section 11-12 is totally insufficient. You
pow say that you must take permission
from the Chief Warden of the State who
stays in the State capital. At a remote
place, a tiger comes; it will destroy your
field. But then you have to rum to the
capital, meet the Chief Warden, convince
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him that this is the position; and then he
will make enquiries, send his officers to
see whether it is so, Ten days, 15 days or
even one month will pass, and then he
will give you permission to go and kill
the tiger. But if the tiger comes in and
destroys the fasal and if I kill it, T will go
to jail for six months. This is the present
law. I would, therefore, urge the hon.
Minister and Government to consider the
entire aspect and bring a comprehensive
Bill, so that the lives of the wild life is
protected and the human life is also pro-
tected. And in case there is any conflict
between protecting human life, human
property, and the fasal on the one hand,
and the wild life on the other, I feel that
we will have to give priority to the protec-
tion of human life.

With these words, I support the Bill
but would earnestly urge that these
points should be seriously considered; and
that Government should come before this
august House with its amendmemts on
these particular points.

MR. CHAIRMAN: The time allotted
for this Bill i only 1-1/2 hours. There
are more members who want to speak.
What is the sense of the House.

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): We can extend the
{ime.

MR. CHAIRMAN: How much?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): By six O’Clock, it should be
pver.

MR. CHAIRMAN: Mr. Zainul Basher

will take only five minutes.

SHRI BAPUSAHEB PARULEKAR:
Are we going to take that resolution? We
have an important function to attend.
Everybody is imterested to go there. We
request the hon. Minister to consider
Prof. Rangas felicitation.
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~ SHRI P. VENKATASUBBAIAH: The
discussion has to take place after 6 P.M.

SHRI BAPUSAHEB PARULEKAR:
We are requesting you to consider it.

SHRI #®. VENKATASUBBAIAH: 1
have no objection if it could be postponed.
I do not stand in the way. But it has been
listed in the business.

SHRI RAMAVATAR SHASTRI: You
cam keep it tomorrow.

SHRI P. VENKATASUBBAIAH: To-

morrow 1 will not be able to say anything.

SHRI BAPUSAHEB PARULEKAR: I
have brought it to your notice that we
bave to go there.

Wﬁfoélagaﬁnﬁ%marﬁr

FEafeat @ FT HAIET A |
F@T Al

g
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W 9 TwE fFE S gaes @
gl "HaT, WX T T ARy, AfE
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T gl fafsai, s@at &t av
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17.32 hrs.

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): Mr. Chairman, I am
very grateful to all the hon. Members on
this side and that side because every one
has supported the Bill. This Bill has been
brought only for a specific purpose. Before
1972 there was no Central Act on Wild
Life. Only the States had their own Acts.
In 1972 the Parliament emacted the Wild
Life Act and after 1972 almost all the
States had enacted legislation on the basis
of this Act except Jammu and Kashmir
where they have got a similar Act which
they had passed according to the condi-
tions thwere. Recently, a few months ago,
the last State to pass this Act was Naga-
land.
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One hon. Member, Prof. Ajit Kumar
Mehta, referred to the tiger beimg destroy-
ed. He said the number of species of tiger
is going down and it is dangerous to the
tiger because it is being extinct. It is
wrong. In the year 1972 the tiger popu-
lation was 1827. In 1977 the tier popu-
lation was 3050. That means the number
is increasing. Now, if you take the census,
it will be more than 3000. Therefore, that
apprehension is unfounded. He need not
have any fear.

Many hon. Members, especially Mem-
bers from Rajasthan referred to deer being
there and a lajge number of deer are there
in the deserts] it is causing havoc to some
people. Some people said that they will be
transferred. According to the present Act,
no one can touch amanimal under Sche-
dule T of the 1972 Act. Now we are think-
ing of permitting the act to translocate
some animals for the purpose of scientific
research and management. For instance, in
Arunachal Pradesh, Assam and other
States they are complaining that too many
elephants are there. These clephants are
causing havoc and are perhaps harassing
the people there. Elephants are creating
havoc and destroyimg cultivation and
people. These are dangerous animals, That
is why, if you want to transfer some ani-
mals, you could do it.

But, according to thz Act, you cannot
do it now. We cannot touch any animal.
It is a very important item which has been
mentioned.

Shri Mool Chamd
tiger.

Daga spoke about

(Interruptions)

SHRI R. V. SWAMINATHAN: He is
not here. He said people are hunting and
crimes are being committed. Nobody is
touched. No action has been taken and
they go scot-free and so on.

I woull like to mention that in the year
1980 we took up as many as 3,913 cases.
Out of this, about 2,034 were dealt with
departmentally amd 93 were acquitted by
the courts and some cases are still pending.
610 cases were convicted.
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In the year 1981, as many as 3,017
cases were taken up. Out of this, 1,604
cases were dealt with departmentally and
about 513 cases have been convicted.

Therefore, we are not leaving. We are
taking action.

One Hon. Member mentioned that Chief
Minister’s brother or some Raja is going
and hunting.

Whether he is a Raja or Maharaja or
the greatest person, he will be punished.
Nobody will be spared. If any Hon, Mem-
ber can give specific instance, we can take
action against that person. Even though he
has hunted animals, we can still take action
against that persom. That is also not proper
and we are taking action.

Shri Bapusaheb Parulekar wanted to
know what is meant by scientific research.
Scientific research is a meaningful word.
Scientific research means scientific re-
search.

There is one point. When the Act was
passed in 1972....

AN HON. MEMBER: 1 request the
Government to ban the gun licences that
are being issued to individuals. The very
purpose of issuing gun licence is to humt
in the forests. So, it should be withdrawn.

SHRI R. V. SWAMINATHAN: When
the 1972 Act was passed, time was fixed.
After the commencement of the Act,
within 15 days, people should apply for
licences to deal with animals whether for
animal skin or any such thing. Some people
have applied. After that period, nobody
can apply now. Even Bharat Leather Cor-
poration, who are dealing in hydes and
skins cannot apply for licence because
according to the Act of 1972, within 15
days, licemce should be applied for.

That is why, we are now removing that
15 days period limit and now anyquy or
amy reasonable person will be given licence.

These are the important points we are

contemplating.

Hon. Members suggested many poil_ltl.
We welcome them. We are contemplating

VAISAKHA 38,

1904 (SAKA) (Protection) 394

Amdt, Bill

to bring a comprehensive Bill on wild life
before this House and we are considering
the Bill.

In that Bill, all the suggestions of Hon,
Members will be included.

With these words, I commend the Bill
to the House.

SHRI K. T. KOSALRAM: One point,
Sir. I have already given a representatiom
to the hon. Minister, Shri Swaminathan,
on this. In my constituency there is a pro-
ject called Pachaiyar Dam Project at
Kalakkadu. There are some special breeds
of monkeys there, but those monkeys are
above 6,000 feet. The dam is to be con-
Structed at 3,000 ft. In the name of pro-
tecting these monkeys, this dam is not being
constructed, The construction of dam is ne-
cessary in the imterest of irrigation. For
this Rs. 6-crore project, the foundation
stone was laid by the former Chief Minis-
ter of Tamil Nadu, Shri Karunanidhi, But
now it has been stopped. I want to know
whether Government can exempt this kind
of thing.

SHRI R. V., SWAMINATHAN: The
hon. Member has given a representation.
We are examining that, and whatever is

possible, we will try to do, to help the
hon. Member.

MR. CHAIRMAN: The question is:

“That the Bill to amend the Wild
Life (Protection) Act, 1972, be taken
into consideration.”

The motion was adopted.

MR. CHAIRMAN: The House will

now take up clause-by-clause consideration
of the Bill.

Clause 2—(Amendment of Section 12)

DR, VASANT KUMAR PANDIT (Raj-
garh): Sir, I beg to move:

Page 1,—
omit line 11. (3)
Page 1, line 12,—

for “(bb)” substitute “(b)” “4)
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Page 1, line 18,—
after “animals” insert—“or birds” (5)

As far as the application for licence i8
concerned, the intention of the Govern-
ment is not very clear and this will lead
to lot of complications and corruption. In
the principal Act, it was 15 days before
the commencement of the Act. Why are
Government now finding it difficult? T
would like to know how many people deal-
ing in Trophy and animal parts are at
present licensed and why was this sudden
need felt by them to come forward with
this piecemeal amendment.

Wild life and forestry has been a neg-
lected subject although the Prime Minister
constantly says that she is concerned about
it. Unless Wild Life amd Forestry is made
a separate portfolio under separate Min-
fstry and is taken away from agriculture
Ministry this important subject will mot get
Its due and much-needed attention.

Tn this, Government has stated one
reason for which I congratulate them.
They have said ‘for scientific management’.
This is the modern technology for dealimg
with wild life.  But as far as “scientific
research” is concerned, the hon. Minister
should try to give some reply; it would be
better if he defines the term ‘scientific
research’. '

I will speak later about my other
amendments

SHRI R. V. SWAMINATHAN: 1]
cannot accept these amendments. The hon.
Members says that there must be a sepa-
rate Minister for wild life and forest-
Iy, The Prime Minister
much interested in this  matter.
The Wild Life Board is  pre-
sided over by the Prime Minister; she is
the Chairman of the Wild Life Board.
Also the subject of wild life and forestry is
nlready separated and I am looking after
that; though 1 am a Minister of State in
the Ministry of Agriculture, I am looking
after that. 1 think, the hon Member’s wish
is fulfilled. I oppose his amendments.

MR. CHAIRMAN: I will now put the
amendment moved by Dr. Pandit to vote.
{
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Amendment Nos. 3 to 5 were put and
negatived

MR. CHAIRMAN: Now, the question
fs:

“That clause 2
Bill.”

stand part of the

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3— (Amendment of Section 44)

DR. VASANT KUMAR PANDIT: Sir,
[ beg to move:

Page 2,—
for line 10 and 11, substitute—

(a) in subsection (3), for the
words “fifteen days” the words “forty-
five days” shall be substituted;' (6)

Page 2, lines 16 and 17,—

omit “the antecedents and previous
experience of the applicant,” (7)
Page 2, line 19,—

for “, such™ substitute “full” (8)

Page 2, line 20,—
omit “as he may think fit” 9)
Page 2,—

for lines 10 and 11, substitute—

‘(a) in  sub-section (3), for the
words “within fifteen days from the
commencement of this Act”, the words
“within thirty days prior to the com-
mencement of his business” shall be
substituted;’ (14)

Page 2, line 15,—

after “granted” substitute—
“for the period of thirty days”.(15)

As far as the origimal section 44 i con-
cerned, may I draw the attention of the
Government to one thing, You have now
given full authority to the Chief Wild
Life Warden. Will it not be proper that
you should give this authority to the Chief
Conservator of Forests? The responsibility
put on him to investigate the antecedents,
previous experience of the applicant, to
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find out his history, to find out his viabi-
lity is very onmerous. He does not have the
wherewithal and the staff to find out all
these things. Not only that—you say ‘or by
the authorised officer’. Authorised by
whom? Is he authorised by the Govern-
ment or by the Forest Minister or the
Chief Wild Life Warden? So there is a
big lacuna. Who has authorised whom?
He may ask some lower officer under him
to do and that will give scope for corrup-
tion. Already there is a lot of smuggling
going on and foreign exchange is involved.
Therefore, we feel that this authority which
you have now given to the Chief Wild
Life Warden should be given to a higher
officer, say, the Chief Conservator of
Forests. Then who will be the ‘authorised
officer’? please explain?

Secondly, there is no time limit men-
tloned here for making the inquiry. You
say ‘such inquiry as he may thing flt'. So
I put a time limit of 30 days Within 30
days he will have to carry out the investi-
gatiom, get the report and then grant the
licence.

Thirdly, T would like to know how many
licence-holders are there to-day. I want to
know why the Government does feel the
need of licensing more persons. Then, Sir,
the year of the Bill has to be changed to
1982.

SHRI R. V. SWAMINATHAN: With
regard to the changing of the year, we
have already moved an amendment. Other
amendments I cannot accept because I
want to make. The wardens are also there.
They are also senior officers. They are
State officers—not our officers. The autho-
rised officers will be appointed by the
Government. \

MR. CHAIRMAN: I will now put the
amendments of Dr. Vasant Kumar Pandit
to vote.

Amendment Nos. 6 to 9 and 14 and 15
were put and neg&rived.

MR. CHAIRMAN: The question is:

“That clause 3 stand part of the Bill.”

The motion was adopted.
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Amdt, Bill
Clause 3 was added to the Bill.

Clausc 4 was added 1o the Bill.
Clause 1— (Short title)
Amendment made:
“Page 1, line 4,—
for “1981” substitute “1982” (2)

(R. V. Swaminathan)
MR. CHAIRMAN: The question is:

“That Clause
part of the Bill.”

1, as amended, stand

The motion was adopled.

Clause 1, as amended, was added to the

Bill.
The Enacting Formula
Amendment made:
“Page 1, line 1,—

for “Thirty-second” substitute—

“Thirty-third”. (1)
(R. V. Swaminathan)
MR. CHAIRMAN: The question is:

“That The Enacting Formula, as
amended, stand part of the Bill”.

The motion was adopted.

The Enacting Formula, as amended, was

added to the Bill.
MR. CHAIRMAN: The question is:

“That the Title stand part of the

Bill.”
The motion was adopted.
The Title was added to the Bill.
MR. CHAIRMAN: You may now move
that the Bill, as amemded, be passed.
SHRI R. V. SWAMINATHAN: 1}

move:
“That the Bill, as amended, be passed.”
MR. CHAIRMAN: Mr. Verma, do you
want to speak?

SHRI R. L. P. VERMA (Kodarma)*
Yes, Sir.
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SHRI R. V. SWAMINATHAN: May I
reply to the hon. Member by saying this?
The States are entrusted wih this work;
they have to enforce the provisions of the
Wild Life (Protection) Act, under the
guidelines issued by the Central Govern-
ment. Even now, as I told you, we are
thinking of bringing in a comprehensive
Bill. We will consider all your suggestions.
I may inform you that compensation will
be given if crops are destroyed. So, States
will be coming forward and giving com-
pensation also. I think I have replied to
all the points raised by”the hon. Member.

MR. DEPUTY-SPEAKER: Now the

question is:

“That
passed.”

the Bill, as amended, be

The motion was adopted.



